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Kanpur Nagar.

(By Advocate : Shri O.P. Gupta)
Versus

ik Union of India through Secretary Ministry of
communication, Govt. of India, New Delhi.

2. Chief Post Master, Office of the Chief Post
Master Kanpur, Head Post Office, Bada
Chauraha, Kanpur. PR Ay

3. Director Postal Services, Office of the P.M.
G. Kanpur Region, Head Post Office, Kanpur.

~Respondents

(By Advocate: Shri S. Singh)

ORDER

The applicant, in this OA, was charge—sheeted
before his retirement. However, both the charge
sheets were concluded with the exoneration of the CA
of the applicant. After the retirement the
Appointing Authority/Disciplinary Ruthority decided

o revise the previous order of exoneraticn. In

consecquence thereof the retiral benefits of the
applicant was withheld, hence, the applicant filed
this OA. An interim order was passed by this

Tribunal on 14.5.2007, stating that the operation of
tha impugned order whereby the previous order of
exoneration proposed to be revised shall be stayed.

During the pendency of the O4&, the respondents




YO

further delay‘

o 1 am of the view that the*ra is “no

keeping this case pending after the deaisi,an af‘
respondents dated 6.9.2007 to drop the order for

!
1 a revision dated 20.2.2007. Therefore, the On i3
'4_ d4isposaed of tiEn @ direction ta rhe respondents to
| of fect payment of the retrial benefits i RE J
; applicant which has been withheld due EO© the
previous order dated 20.2.2007, as admissible under
the rules within a period of three months. No
costs.
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